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nationaltsation of life Insuance 
business for the dIssolutIon of the 
life Insurance Corporation of India 

and for the establishment of a numbel 
of Corporations for the more efficient 
carrying on of the 5ald business and 
for matters connected therewith or 
incidental there to 

The motion was adoptea 

15. t J Ius. 

PAYMENT OF GRATUITY 
(AMENDMENT) BILL 

MR. DEPUTY-SPEAKER : Now leglsld-
tlve husiness. Shft Dhalamvlf. 

THb MINISl LR OF STATE IN TH E 
MINJSTR Y OF LABOUk AND REHABILJ-
T ATION (SHRJ DHARMA VIR): I beg to 
move .* 

'. That the bIll to amend the Payment of 
GlatUIty Act, 1972, be taken into 
consIderatIon. ,. 
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... Moved with the recommendation of the President. 
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moved: 

Motion 

"That the bill to amend the Payment of 

Gratuity Act, 1972, be taken into 

consideration. 

SHIH M. M . LAWRENCE (Jdukki) : 

Mr. Deputy Speaker. the amendment 

~uggested to section 2 of the payment of 
Gratuity act 1972 j-, Rs. I 60() jn pJace of 

Rs. 1000/-. It is a welcome step, but by 
hI mgmg tl ~ amendment for Rs. 1.600 the 

Mmlstary ha~ Ilot c n~idered the present 
pri\.:c level when compared to] 972. In fact 

t hb I~ bringing down the actual amount 

of ialary when compared wIth J972 price 

level. The price level has gone down, \\ hen 

compared to 1972, to 36 pies; that means 

to make It ar par With ~. lOOOrin 197.! 
level It ha<;; to be rai ... ed to R-, 2,778. Not 

only that, In mo'>t of these mdustries, a vast 

sections of workers arc gelling more than 
Rs.l,}OO a 0;; sabry. So they will not ~ 

covered by this amendment. So, my ~ugges  

tion i~ that at least the Minister ha<; to 

am'~nd that provbivn of R'i.2,500·. 

SHRI KRISHNA CHANDRA HALDER 
(Durgapur) : \\ hy ale you laughing? 

SHRI M M. LAWRENCE: It is not 

fantal\tic. You do not know the actudl 
situation in the country. (I1l!erru ti{)n.~). 

SHRI XAY1ER ARAKAL (Frn,lkulam) . 
You do not have anything. That J~ rh~ 

defferance between you and we. 

SHRI M .M. LAWRENCE :  I ~ mra

thise with you because you do not kIlU\ .. the 

actual experience of workers who are work-

ing there. (Interrupt iOlls) In sub-section 3 of 

sectiou 4 of the pI incipal Act, it has been 
stipulated (hat thr amount payable to an 
employee shall not exceed 20 months' age~ 

There is no rationale in continuing such 
a restriction. In so many industries already 

there ate agreements to pay more than that. 

Even if they have served for more than 40 

year, for the whole peried, they wiIJ get 

this gratuity benefit. Even public sector 

indu~trjcs have made an agreement with the 
workers. 

MR. DEPUTY -SPEAKER: Mr. Law-

rence please wait for a few minutes. After 
that you can continue your speech. 

Coming to the agenda, the Home 

Minister is to make a statement on Punjab 
and Haryana situation at 3-15 P.M. 

15.15 hrs. 

RI:-S"J ATEMENT ON PUNJAB AND 

HARYANA 

THE MIN1STER Of-PARLlAMENTR), 
AFFAIRS, SPORTS AND WORKS AND 

HOUSINC, (SHRI HUTA SINGH) Mr 

Deputy Spe,dd.l,.b you remember, in the 

morning J explained to the Honourable 
'>peaker and to the Honourable House also 

that the hon Home Mim'lter has written to 

the han Speaker seeking some more time, tn 

whichthe hon. Speaker gave hi'i permit;slon. 

So, now the' Horne M mister will make hiS 

statement ac;; soon as he is ready. 

(/lllerrUpllOmi) 

SHRJ SATYASADHAN CHAKRA-
BORTY tCalcatta South) : When will he do 

it ? 

MR. DEPUTY .. SPEAKER: The Home 
ini~tcr hd.'. already written a letter to the 

Hon. Speaker also 

SHRI SATYASADHAN CHAKRA-

BOR TY : One point may be clarified. When 


